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ANITA 

BEFORE THE HO'NBLE NATIONAL GREEN TRIBUNAL, WESTERN ZONE 

PAWAR 

PIFMPRI 
PUNE DIST. 
Reg.No.: 6686 

OF INO 

OVER MENT 

BENCHAT PUNE 

O.A. 111/2024 

( Previously O.A No 273/2024 P.B) 

News item appearing in Hindustan Times dated 12.02.2024 titled Layer of Toxic 

Foam floating on river Indrayani 

Reply on behalf of Respondent No 2 Pimpri Chinchwad Municipal 
Corporation 

I, Mr. Sohan Nikam, aged about 53 years, the Executive Engineer, Environment 

Department having office at PCMC Building, Mumbai, Pune Road, Pimpri, Pune 
411018 do hereby solemnly affirm and state as under, 

1) The Answering Respondent states the river Indrayani originates in Lonavla, at 

Taluka Maval, District Pune, and the length spans about 105 KM and it runs 

through the jurisdiction of Lonavla Municipal Council, Vadgaon Nagar 
Panchayat, Talegaon Dhabade Municipal Council, Dehuroad, Cantonment 

Board, Dehu Nagar Panchayat, PCMC and Alandi Municipal Council. A 

stretch of about 20 km of its length falls within the jurisdiction of the 

Answering Respondent. 

2) The Answering Respondent states that at present a total of 5 STPs are 

functioning in this belt, and a total of about 76 MLD of sewage water is being 

treated, and a total of another 3 STPs are proposed at Charholi, Dudulgaon and 

Chikhali having a total capacity of 160 MLD and likely to be completed by 
December 2026. further, another STP having a total capacity of 12 MLD is 
under construction in Chikhali and is likely to get completed by March 2025, 
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Indrayani River Basin STP Status 

Sr. 

No. 

2 

3 

Under 

Working 

Location 

Chikhali STP 

Phase 1 &2 

Charholi STP 

Phase 1 &2 

Kudalwadi 

Total 

Operation/ 

Capacity 

(MLD) 

32 

41 

3 

76 

Under construction 

Location 

Chikhali 

Total 

Capacity 
(MLD) 

12 

12 

Proposed 

Location 

Charholi 

Dudulgaon 
Chikhali 

Total 

Capacity 
(MLD) 

100 

20 

40 

160 

3) The Answering Respondent further states that, an interceptor line of 13.60 km 
length has been laid along the Indrayani River. Additionally, mechanical and 

manual screens have been strategically installed in to the major nallas to avoid 

any solid waste to enter into the river. 

4) PCMC has appointed M/S DRA Consultant Ltd. to conduct a study, survey, 
and prepare a Detailed Project Report (DPR) for the upgradation and 

augmentation of existing STPs to meet the consent conditions and achieve the 

standards prescribed by MPCB and CPCB. The detailed project report is 

prepared for the cost of Rs. 251.65 Cr. and submitted to NRCD for further 
approval. 

S) The Answering Respondent shall float the tenders for the said works upon the 
availability of necessary funds. The tendering process and selection of 

Contractor may take 3 to 6 months' time and construction works another 24 

months. 

6) Further there are varjous other factors / activities need to be addressed 

immediately as it directly not under the jurisdiction or control of PCMC. 
1. Proper permissions and monitoring of unauthorized industries 
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2. Installation and commissioning of CETP's 

3. Installation and Commissioning of STP's along upstream of river stretch 

villages, municipal councils, Gram Panchayats etc. outside PCMC 

jurisdiction 

4. Timely Environmental Clearance for River Rejuvenation/ development 

projects initiated by PCMC 

5. MIDC, MPCB and MCCIA active participation in river pollution 

abatement. 

It is once again stated that, PCMC remains fully committed to addressing & 

mitigating these critical environmental issues and ensuring the health and safety of 

our community. 

7) The Answering Respondent is further taking action against violators who are 

polluting the river Indrayani during a visit to the bank of the river the officers 

of the Answering Respondent found that Ms Rehan Enterprises was letting out 

chemicals directly into the river. The Answering Respondent immediately 

registered an FIR with the Chikhali Police station being FIR No 280/2024 

dated 10.05.2024. A copy of the FIR dated 10.05.2024 is hereto Annexed and 

marked as Annexure R-1. 

8) Thus appropriate orders may be passed by this Hon'ble Tribunal, which the 

Answering Respondent shall remain fully committed to achieve in a time 

bound manner. The Answering Respondent shall update this Hon'ble Tribunal 

or any Authority thereof appointed by this Hon'ble Tribunal for that purpose 

by submitting status reports as per the order of this Hon'ble Tribunal. 

Advocate for Respondent No 2 

Solemnly Affirmed on this 

8" Day of January 2025 

at, Pimpri, Pune 

-8 JAN 2025 FVE RUPEB 

NOTARL 

NO IAR 
ARITA 

PAWAR 
PIMPRI 

UPoINE D5 

NoTARIALNO 

Respondent No 2 for PCMC 

ROtAAIAL 

Qcutive Engiñeer (Environment) 
P1mpr1 Chinchwad Munic1pal Corporation 

Pimpri, 444018. 
BEFORE ME 

WAIENTSAL 

ANITA 'L. PAWAR 
AOVOCATE & NOTARY 

GOVT. OF INDIA 

a Paradi'se, Fiat No. 3, Cpp. Roplas Co 
emgar Nagar, Pimpri, Pune-411 018 
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Shivshankar Swaminathan
ANNEXURE- R-1
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